
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.X Stamp No. 26 of 1991. 
1v. 

DATE OF DECISION 20.11.1991 

Shrj Bhajlal Manual 	 Petitioner 

Slj B.Tj. Mehta 	 Advocate for the Petitioner(s) 

Versus 

Ply, Staff Co11ege 
	 Respondent 

Shri H.S. Shevde 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'hle Mr. R.C. Bhatt 	 : frlember (J) 

The Hon'ble Mr. S. Gurusankaran 	 : Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? >< 

To be referred to the Reporter or not ? 7 
Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 

A 



Bhailal ianilal 
Baroda. 	 .. -pp1icant 

Versus 

Rly. Staff College, 
Baroda. 	 .. Respondent 

O.A. Stamp No. 26/91 

ORD ER 

Dated : 20.11.1991 

Per : Nonble Ni-. 3. Gurusankaran .. Member (a) 

None present for the applicant. Mr. N.S. 

Ghevde, 

 

learned advocate for the respondents present. 

It is seen from the file that even though the application 

is filed, in January, 1991, office has raised objections 

regarding incomplete particulars, non-supply of annexures 

etc. and after giving sufficient time, office has pointed 

out that the objections have not been removed even after 

a period of about 10 months. From this it is clear that 

the applicant is not keen in prosecuting the matter.) 

hence the application is rejected at the admission stage 

itself for want of prosecution and incnplete application. 

S Gurankaran ) 	 ( R C Bhatt ) 
Mernber(A) 	 Member(a) 

fl oge i-a 



2.. 1912 

O.A.St. No.26 of 1991 

I, 
, 	)ffics:crt 	 Orer 

Present : Shri B.H. Mehta, counsel for the 
applicant. 

Learned counsel for the applicant has 

given an application to restore the O.N. Stamp 

No. 26 of 1991, and.  has rayd that the objection 
WL 
be removed within two weeks. Hence the order of 

dismissal of O.A. Stamp No. 26/91 is set aside 

	

t'.1 	(..j1)  and it is restored in file with the direction 

. . 	to the applicant. to remove the office objection 
( 	•v \4 	nt.. 

within two weeks, failing which again the matter 

will stand dismissed. 

	

i 	 (S.GSANA ) 	 (R.C.BHAT 
Membe (A) 	 Pmber (J 

*Anj. 

The apolicdnt and 1erid advocate 

absent. Office ohjctions not removed though 

tir!e was granted. Hence C../ST./26/91 is 

di'rnissed fcr non- removal of objection. 

r 

(R.C. Ehatt) 
hIember (J) 

*QU5hi9 



O.A.ST./26/91 

::::EEEt:::::::::I::I:::::E:E::::::::::::::: 
12.2.1992 Heard Shri B.H. Meehta learned advocate 

for the applicant and Shri N.S. Shevde, learned 
advocate for the respondents. This application 

:was dismissed on the ground that office object- 
ionwere not removed, though time was granted 

I? 

1ence order was psed by this Tribunal on 
6.2.1992 accordingly. On 7.2.1992, the applica- 
tion was made under signature of learned advo- 
cate for the applicant for restoration of the 
original application. it is true that this 
application is not signed by the applicant 
and therefore no miscejianeous application 
number is given by the office. However, in the 
instarit case, the original application was dis- 
missed because the objection 	was not removed. 
No regular number to original application could 
be given unless the office finds that there is 
no office objection or that the office objection 
iis removed. This is the case where the office 
had raised  objection and the applicant did not 
iremove within the time given by the office and 
also by the Tribunal. 	The orrñissiøn of the 
signature of the applicant on the application 
dated 7.2.1992 	should not be 	to the 
[interest of the applicant, moreso when the 
'office has not given regular number to original 
lapplication because of office objection. As the 
nain application of the applicant has still the 

IStamp Number, the defect in not having signa- 
ture of the applicant in the restoration appli- 
cation should not be 	&&IId. The application 
1t filed on the very next da 	after dismissal of 
.A. Stamp and the defect in not having the 
ignature of the applicant is not 	The 
pplicatiori under signature of learned advocate 

for the applicant be given regular miscellaneous 
number. It is allowed. The learned advocate 
or the applicant undertakes to remove the 
bjection within two days. Time granted for two 

hays, in default of which, 	the applicaflt will 



0.A.ST./26/91 

-------------------------------------------------------------------------- 
Date 	If Off ice Report 	 o R D E R 

- - ---------  . -- 
I. 

not be entitled to be heard again on 
that point. O.A. Stamp No.26 of 1991 
is restdred to file. The order of dis-
rnissal is set aside. 

( 
(R.C.Bhatt) 
Member(J) 

I 	 I 

I 	 I 
I 	*Afli 

26.2.1992. 	 None present for the aopicant. 

_he caseis aójurned to 13th March, 1992. 

(.C.Bhatt) 	 (M.Y.riolkar) 
Iember(J) 	 Mernber(A) 

I 	 I 

13.3.1992 

I 	 Me present for the a:1icant 

cad respondents. Hence the matter 
is adjourned to 20.3.1992. 

c 
I 	 • 	 (R.C. Bhat.t) 

Member (J) 
I 	 I 

*Kcushilc 

1 



O.A./74/92 

- 	D E 
- ------------------------------------------------------------------------ 

	

2O.3.199 	 None present for the applicant. 

Mr. N.S. Shevde learned advocatetor the 
respondents is present. Hence thématter 

is adjourned to 24th March, 1992. 

(R.c. Ehatt) 
Member (J) 

*Ajt 	 t 24.03.192. 	
1 
1 	 None present for the applicar 
Mr.N..Shevde, is present for the respondents. 
The matter is kept on 27.03.1992. 

D' 	-- 
R.Venkatesan ) 	 ( R.c.Bhatt 

Member (A) 	 Member (J) 

AIT 

	

I 	
I 

	

I 	
I 

	

I 	
I 

	

I 	
I 



IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 	74 of 1992 

DATE OF DECISION 2.3.1992 

Shri BhailalMni1a1 Petitioner 

Shri B.H. Mebta 	 Advocate for the Petitioner(s) 

Versus 

Union od India &Ors. 	 Respondent 

Shri N. S. Shevde 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C. Bhatt 	 : Member (J) 

The Hon'ble Mr. R. Venkatesan 	 : Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 	L- 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement 

Whether it needs to be circulated to other Benches of the Tribunal? /. 
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Shri Bhailal Mnilal, 
Manjalpur, 
Harijanvas, 
Vadodara. 

(Advocate L Shri B.FL.Meht.a) 

VS, 

Union of India, through 
The General Manager, 
Western Railway, 
Bombay. 

Principal, 
Railway Staff College, 
Lal Baug, 
Vadodara. 

Shri Suresh Rao, 
Cleaner, 00 	 Rly. Staff College, 
Behind Lal Baug, 
Vadodara. 

(Advocate : Shri N.S. Shevde) 

: Applicant 

: Respondents 

ORA L - ORDER 

O.A. No.74 of 19 

Date : 27.3.1992 

Per 	Hon'ble Shri R.C. Bhatt 	 Member (J) 

None present for the applicant. Even on last four 
occassions on 26.2.1992, 13.3.19920  20.3.1992 and 24.3.1992 
none remained present. Therefore, it appears that the appli 

cant is not interested in prosecuting the matter. The 
applicant is also absent. Mr. N.S. Shevde, learned advocate 

for the respondents present. The application is dismissed 
for default. No order as to costs. 

(R.Verikatesan) 	 (R.c. Bhatt) 
Member (A) 	 Member (J) 

*Ani. 
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Shri Ehailal M9nilal, 
Manjalpur, 
Harijanvas, 
Vadodara. 	 : Applicant 

(Advocate L Shri B.H.Mehta) 

Union of India, through 
The General Manager, 
western Railway, 
Bombay. 

Principal, 
Railway Staff College, 
Lal Baug, 
Vadodara. 

Shri Suresh iTao, 
Cleaner, 
Rly. Staff College, 
Behind Lal Baug, 
adodara. 	 : Respondents 

(Advocate : Shri N.S. Shevde) 

ORA li-ORDER 

O.A. No.74 of 1992 

Date : 27.3.1992 

Per & !on1b1e Shri P.C. Bhatt 	 : 1'mber (J) 

None present for the applicant. Even on last four 
occassions on 26.2.1992, 13.3.1992, 20.3.1992 and 24.3.1992, 
none remained present. Therefore, it appears that the appli. 
cant is not interested in prosecuting the matter. The 
applicant is also absent. Mr. N.S. Shevde, learned advocate 
for the respondents present. The application is dismissed 
or default. No order as to costs. 

Venkatesan) 
oer (A) 

(R.c. Bhtt) 
M9rnber (J) 

 



\t.152/92 	in 

C).A./74/92 

Order 

J 	1icnL. 

i52/92 is for restoration 

riqinal Appliction. 

for the apoilcont. 

nterest of ustice, call on 

November, 1992. 

BFLTT) 
	

(N.v.x.rsI-mN) 

•'t 1 or t7.n app1innt. 

• 	 cc to r;cr:tn 

't2r tin n7- p1iont nor 

.nolio plicotirn 	 'nn 

isnei ns  

8 -  ntn: 

T15nr 1 	C 	t 4 OC 



M.A.St.152/92 	in 

O.A./74/92 

ice Report 

2 

Order 

Mr.B.M.Meht for the applicant. 

11,11.A.St.152/92 is for restoratioi 

of Original Application. 

None for the applicant. 

'n Interest of Justice, call on 

12th Nover 1992. 

(<.c.BwTT) 	(z.v.KrsAN) 
r1EM13Er. () 	 VICE C}IAfl ?N 

*ss 

r..T.'!ta or Le app11cant. 

for t!c' rsporiq 

Nejter the 	1jC4nt nor 

hir coun 	was present.The 

.A.St.157/92 Is for restotfon 

aPPlicUoflWliCh was 

isrdsse1 as default. The M.A. 

I do not o,iven a stamp number i 

requirj.nc . !!(flCC the .A. s 

dismissed in defujt for wart 

L' rosecutjon 

TE,p (J) 	 VTC7TATA. 

S 
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Central Administrative Tribunal Ahmedabad Bench. 

Ap1ication No. 	 of 199 

:ransfer Aplicaticn No. 	 Old Writ Pet.No. 

CERT IF IC:T 

Certified thnt no further action is recu lred to he taken and 

the case is fit or consignment to the !ecora 1: 	 coom (Decided) 

Dated: (( !2 

Section Off ier/Court Officer. 	 signature 	of the 
Dealing Assistant. 

( 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AT AHMEDABAD BENCH 

INDEX SHEET 

CAUSE TITLE 
	

C•'/ /9 ) /) 
NAMES OF THE 
PAPTIIQ 

ej 

) 	I 	i. 	.il 
VERSUS 

OF 	198. 

PART A B & C 

RIPTION OF DOCUMENTS 
Lu 

[—ci 



CJ4 109/-. 

RM 

CFTPAL DMLJISTjTIVL TRIBUNL 

AIf\DABA.D BE NCH 

AITIME DABD 

Sibmjtted ; 	 C .A.T ./JuDIcI SECT ION. 

I Original Petition No.-. 	 of 

Miscellaneous Petition No.; 0f 

Shri _______ petit.onr:, 

Versus. 

Respondent(s),  

This application has been submitted to the Tribunal by 

Bhri __________  

Under aection 19 of the Administrative Tribunal Act, 1985. 

It has been scrutjnjsed with reference to the points mentioned 

in the check list in the light of the provisions contained in 

the Administrative Tribunal Act, 1985 and Central Administrative 

Tribunals ( Procedure ) Rules, 1985. 

The Applications has been found in order and may be given 

to concerned for fixation of date. 

The application has not been found in order for the reasons 

indicated in the check list. The applicant may be advisad to 

rectify the same within 14 days/draft letter is placed below 

for signature. 

Asstt. 

S.O.J) 

D.R. (J) 



~rj- -.ko (2v c 	( % 
4Jiiv 

c -;;4 	\' 



RESPONDENT(S) 	'\ 

PART ICULARS T 0 3E EXAM ThED END ORSE ME I11' AS TO 
RESULT OF EXAMINATION. 

1. Is the application competent ? 
- 

2. Is the application in the 
prescribed form 7 

Is the application in 
paper book form 7 

Have prescribed number 
complete sets of the 
application been filed 7 

3. Is the application in time 7 

If not, by how many days is 
it beyond time ? 
Has sufficient cause for not 
making the application in 
time stated 7 

4. Has the document of authorisation/ 
Vakalat Narna been filed 

S • Is the application accompained by 	I - D.D./I.P.O. for Rs.50/-. 	? Number 
x of D.D./I:.P.j. to be recorded. 

6. Has the copy/copies of the order(s) 
against which the application is 
made, been filed.? 

7. Have the Copies of the documents 
relied upon by the applicant and 
mentioned in the application 
beerl filed. 	7 

Have the documents referred to 
in (a) above duly attested and 
numbered accordingly 7 

Are the documents referred to 
in (a) above neatly typed in 
double space 7 

8. Has the index of documents has been 
filed and has the paging been done 
properly 7 

I 

I. 
14  

NNEXUE - I. 

CENrRAI,_ADMINISTRATIVE. TRIBUNAL 

ALEDAPD BENCH 

APPL ICANT (5) 
 



PART lOf P. T 0 	XARINED. 	ENDORSEIVENT TO BE RESULT 
OP_EXAM INT ION. 

9. 	Have the chronological details 
of representations made and 
the outcome of such repreSefl-
tation been indicated in the 
application,? 

10. Is the matter raised ihn the 
application pending before 
any court of law or any other 
]3ench of the Tribunal 7 

11. kre the apPlication/duplicate 
copy/spare copies signed.? 

12. ire extra copies of the appli-
cation with annexures filed.? 

identical with the Original. 
Defective. 

(c)antirip in 2eiexures 
No. 	 Pae Nos. 

(d)Disttnotly Typed ? 

13. Have fell size envelopes bearing 
full address of the respondents 
been filer 7 

14. Lre the aivem addreased, the 
registrcd airessod 7 

15. Do the names of the parties 
stated In the cocies, tally with arne(s) 

those indicated in the application 7 
16. l.re the trarsatLoris certified to be 

true or s.uprert.d by an affidavit 
affiraitee that az.y they are true 7 

17. Pire the faot for the cases mentioned 
under item No6 of the application 7 

Concise 

7Tn0.r Distjnct heads 

umDered coesecutively 7 
(a) Typed in doihie space on 

one side of the paper 7 

18. Have the marticulars for interim 
order prayed for, stated with 
reasons 



BORE THE CFNTRAL A]NISTRATIVF. TRIBUNAL 

DISTRICT: BHAVNAGR. 

APPLICATION NO.,-2of 1991. 

A 	 / 

Bhikhebhai Marla1 Solanki.... petitioner, 

Versus 

(1) .prncipal,Railway staff 

College and Enother. 	...... Opponents. 

/ I n d ex I 

Sr. Annex. Description. 	 pages Nos, 

 - Memo ofApptitd.on . 	1 to 9 

 A 1 A copy of the Certifi.. 

cate of the Opponent 1O 

dated 23.-6--1976. 

(2). A2 A copy of the certificate 

of the opponent dated - 
28-1-75. 

(4). A3 A copy of the Order of 

dt. 4.1.85. Opponent No.1 

(). A4 A copy of the appi ic at ion 

made by pt it ion dt • 28... 6-84. 

(6). AS Copy of the ).etter written 51 

by president of the Baroda 

State and Jilla 	Vibha Dalit 

Kalyan Seva Sangh dt.3.7.87. 



. A6 Copy of the application made 

by the petitioner dt.5-9-88 

to the Chairman Sports Club. 

. A7 A copy of an app1 Ic at ion of 

the petitioner dated 17-3-89. \1. 

(9). A8 Copy of the application made 

by the petitioner dt. 19-7-89. 

(10). A9 Copy of the petitioner made to 

the Secretary Schedule Caste, 

Schedule Tribe dated 311-7-89. 

(11). Al 0 Copy of the appi Ic at 	n made by 

the petitioner citing the 

inst rces, of persons who were 19 &O 

promoted by the opponent. 

(12). All A copy of the c&tificate of 

the sport Officer. 21 

(13). Al2 A copy of the notice. 22 

(14). A13 Qppy of the application made by 

the petitioner on 6.10-89. 28 

(15). AI4A copy of the office order dtd. 

10-1-1990. 24 

(16). Mb Copy of an application made by 

the pet it ion er for full back 21Y K. 

wages etc.,. 

Ahme dab ad. 

Eate. -1-1990. 	
-- 	

-777~- 

N



Central Administrative Tribunal at Abmedabad. 

Case M. 	of 199- 

Be tween; 

Ebajial kanlal 

residine at Vadodara. 	 .. 	Anolicant. 

S 

c/ Piircinal, £ly. Staff Collece, 

Ll Bauq, Vadodara. 	 .. 	espondent. 

I S  
/ 

L. 	Name of the applicantiBhailal ianilal 

Name of the father 	(ii) 	fanilal 

Desioration and office(ili) Rly. Staff Qllege, 
in which employed. 	... 	Vadodara. 
Office address. •. ,.iv) 	Rh. Staff 	11e0e, 

Vadodar. 
ddress of services 	( v) 	iiarjalur, Rarijanvas, 

of all notices. 	- 	Vadodara. 

2. Name and desonation 	Principal ly. Staff Collpee, 
of the respondent. 	Vadddara. 

Office addressijPrincipal R1y.Staf Oollae, Lal/ 
of the resodt. 	Vadodara. 

iii) Address for 	Same as above, no.ii. 
servides of 
all notices. 

Particulars of the order 
acasint which apolication is mde. 

( U 	Order No. 	b. 	 dkx2.x  
cii) 	Date 	 2. 1. 1991. 

Passed by:Prircioal Rl.Staff tbIlege, Lal Baug, 
V ado d at 

'iv) 	Subject in bief: Petitioner is senior to Suresh 
Uttam Rae who is called for 
kR trade case for the post of 
Station Wagon Driver. While the 

. 9 2. 
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aoplicant who has oot havino heavy 
drvino licence, is not called for 
test. The respondent has written 
a letter on 22-6-90 that the anolicant's 
case will be considered on merit xkiR 
when a vacancy an sos. M  copy of 
the pxRtktkan letter is annexd herewith. Annex. 

Jurisdiction of the Ttibunal. 

The applicant declares that the subject matter 
of the order aoainst which he wants redressal 
is within the jurisdiction of the Tribunal. 

Limitation; 

The aoplicant further declaies that the aopiication 
is within the limitation presdnibed in sec. 21 of the 
tdministrative Inibunals Act, 1985. 

F20t5 of the case; 

The facts of the case are piven below: 

The applicant is appointed as Safaiwala on 15.6.83 
in the office of opponent. He possesees heavy duty 
licence. He applied for the post of 	alasi but 
he is not yet appointed. He received the reply 
dtd.22.6.90 from the opponent - respondent that the 
application dt.28.2.90 for the post of Khalasi will 
be considered onenit when such vacancies wrises. 
Still however, he is not called for trade pEctst test 
for the post of Station Wagon Driver, when the juniors 
Shri Suresh Uttam Rao is called for trade test 	tx 
by the letter dt.2. 1,.91 A copy of the said letter 
is annexd herewith as Annex. 'a'. 	The applicant 
seniority is not considered without any reason so 
the letter dated 2.1.91, is annexed as AnnexJC' 
Annex. 'C' should not be acted upon. 

Annex. 'fdt. 
Wxx7. 1.91. 

Relief(s) sought 

The applicant shou.d be called for trade test for the 
post of Station Wagon Driver, and till then the 
opponent be restrained from taking trade test for the 
rbost of Station Wagon Drier till this application is 
decided. 

Interim order, if prayed for; 

Pending final decision ofi the application, the applicant 
seeks issue of the following interim order: 

The respondent be restrained from taking trade test 
for the test of Station Wagon Driver and aepoint any 
one to dispose till the disosa1 of this order. 

LI 

..3. 
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remedies exhausted. 

ade applications to the 
22.2. .1990, 25. 6.90 and 
7.9.90. Still, however he 
reply from the respondent. 

10. Matter hot pending with any other court, etc. 

The applicant ORK furthex declares that the matter 
regarding which this application has been made is 
not pending before any court of law or any other auth—
ority or any other Bench of the Tribunal. 

11. Pariculars of 	.&ra44fPostal Order in 
respecit of this apoilcation. 

t. 	Number of the Indian 	8 01 862798 
Postal Order: 

2. Name of the issuinq 	INavrangpura, Ahmedabad. 
post office. 
Date of the issue of 
postal order. 	 21.1.1991. 

Post office at which 	Navrangpura Post Office, 
payable. 	 Ahmedabad. 

12. 	Details of Index. 

16 enclosed herewith. 

List of enclosures: 

Annex, 'A' 

ft 	I4lt 

A letter dated 22.6.9i written by the 
apolicnt to the opponent. 

A letter written by the opnonent on 
2.1.9 to Shri Sureshz 	.Rao. 

it 	*j kplication made by the applicant to the 
respondent on 2.J.)1. 

Postal Order lb. 8 01 867798 	dt. 2.1.91. 

S 
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VERIFICATION: 

i s  Bhailal soriof Manual, age 32 years, 

working as a Safaiwala, resident of ivianjalpur, Ha:ijan 

V 25, Vadodara, do hereby verify that the contents from 

1 to 13 are true to my personal knowledge, and belief 

and Iht I have not appresed any material facts. 

(1 
Place. Ahrnedabad. 	( 

Dat: 21/1/1991. 	Signature of the applicant. 

a (I.e4 a.J 

- 	 Filed by IV. r... 
Le 	ned I dvoe jcr P tjtjor!ers 
wi seon st 	J 	•->, 
QOp' Cc:i s;.;'n  to 
othei side ' 

2J/1 : j cry 
A' o 
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GOVERNMENT OP ILWIA 
(MINIT}.Y OP A ILAY) 

±AILWAY STAPP COLLiGE 
13ARODA-4 

Dt .23 . .7 b 

This is to certify that Shri Bhailal Manual has 

worked as a casual labourer Safaiwala for the period 

shown as under :- 

11.4.73 to 25.4.73 15 days 

27.4.73 to 29.6.73 

14.7.73 to 28.7.73 15 

29.7.73 to 14.9.73 47 

16.9.73 to 1.11.73 47 

3.11.73 to 24.11.73 22 

26.11.73 to 26.11.73 1 

28.11.73 to 28.11.73 1 

21.1.74 to 4.2.74 15 

8.2.74 to 22.2.74 15 

23..74 to 1.3.74 7 

13.5.74 to 22.5.74 10 

17.0.74 to 14.8.74 59 

10,8.74 to 10.9.74 32 

Canpus Supreintendent 
Railway Staff College,Baroda4 



GOVERNMENT OP INDIA 
(MINISTRY OP RAILWAY) 

RAILWAY STAPP COLLEGE 

BARODA-4 

Dt. 28.1.75 

Certificate 
I 

It is certified that Shri Bhikhabhai Manual 

has worked as a casual labourer safaiwala for 

the period shown below:- 

17-6-74 to 16-7-74 

17-7-74 to lo-9-74 

18-11-74 to 3-12-74 

4-12-74 to 18-12-74 

29-12-74 to 27-1-75 

Principal, 
Railway Staff College, 

Earoda. 

'S 

41( 



7 
Railway Staff College, Vadodara 

o f f ice Order 8,Ej5 /1 - 

Sub;- Grant to Temporar  

The following Safaiwala casual labourers working in 
this college, have completed 120days of continuous service* 
s such, as per Railway BQards orders, they are entitled to 

temporary status from the dates they have completed 12J days 
of continuous service. accordingly they 
are granted temporary status with mfi effect from the. date shown 
against each;- 

31. 	Name 	 Date from which temporary 
No. 	 _tis Qrantad.__--________ 

S/Shri 
Bhailal, M. Bhangi 	 20-9-1981 
\Jjnod Chiman 	 25-2- 1982 
Nanu Ravji 	 12-9-1982 
3oma 9aru 	 10-2-1984 

S. Ramesh Chirnan 	 9-2-1983. 

The grant of temporary status to them will not in any 
way effect the seniority position which the are holding at 
present in the approves list of Safailwla Casual Labour 
engagement, 

The cases of the remaining casual labourers are being 
aminad and they will also be granted temporary status as and 
when it becomes due as per extant orders. 

This has the approval of the competent authority. 

(File No. E/Class /IJ/Teinp.3tatuS/3afaiwala) 

for Principal 

copy of prof. (Accounts) faster File, Health Inspector, 
All Notice BGarda, 

L 



Fr am ; - 

Bhailal Manil.alp 
Safaiwala, 
C/a. HI/RSC/BRC 

Dt. 28-6-84. 

To; 
The Principal, 
Railway Staff College, 
Bar ada— 390004. 

Respected Sir, 

Sub;— Request for transfer from Sanitary 
Department to OS's Office. 

Sir,presently I am working as safaiwala under 
the control of Health Inspector of Rly.,Staff College. 
However, I am very much 	interested to work as office 
Khalasi/PeOn 	under Office supdt. of this College. 
In this connection I  would like to mention here Sir, 
as and when the 1arker goes on leave, I  am deputed 
to work vice him and thereby I gained experience in 
this field also. 

It is understood that few vacancies of peons 
d 	 are likely to be filled 1xm in shortly 

request your goodseif to kindly consider case 
and transfer me from N%Uld HI's office to 05t5  Office 
and pub me to work as Office Khalasi/peOfl 

I shall be ever gratful to the administration 
for doing this favour to me. 

S 	 Thanking you, 

Yours faithfully, 

(Bhailal [1anilal) 



DALIT KALYAN SEV& SANGH 
(GuJARAT PRADESH) 

BARUDA STATE & JILLA 'JIBHAG. 
D/K/S/5/45 1/89-90. 

R9• No. E.3633 
	

Date 3-7-1987. 

P.11. 5olanki 
PR A M11 UK H. 

TO, 
The Principal, 
Rly. Staff College, 
P ratapnagar, 
B A RU DA. 

Re;— To be fill the vacancy of 'Wardboy' or Khalasi. 

Dear Sii, 

I the undersigned the President of 'DPSLIT KALYAN SEVA 5ANGH' 
kindly bag to lay down few lines for you sympathatic consideration 

We like to point out that [-Jr. BHAILALBHPII NANILAL S0LANI 9  
who is working under your kind control as a lljljE'L- PLRII Since last 
ten years. He drawn that till Today he has not get any promotion 
nor any Increment from your side. He is more sincer in this! duty. 

We are requesting and suggesting this name of Nt.Bhailalbhai 
c'lanilal 3olanki for the promotion or hire category. Further We 
request you that in future there will be a uacancy of 
KHALA8I or WARDBOY please select for this post. 

Awaitiqg for the favourable reply from your side, 

Thanking you, Sir, 

'(ors faithfully, 
	 E- 

(PREIoENT) 



It 

F RO 11:— 
Bhailal iianilal Solanki 
Saf'aiwala, 
do. HI/RSC/BRC 5-9-88, 

TO: 
The Chairman & Prof. (Mgt). 
RSC Sports Club, 
RSC/BRC. 

Respeced Sir, 

Re:— ipplication for consideration for the 
post of marker. 

.4 

With due respect, I  beg to state that I  have worked 
as a replacement for Marker in RSC Badminton cour 
during the period from 1983-1985 and agained experience 
in this field. 5inc8 I cam to know that you are going 
to 	select f1arkers, from Class—Ph staff, I  submit this 
sppliation with a hope that you may give due consideration 
based on my experience in this field. Sir, for your 
information, I  would like to state that I know almost 
all the games, especially, badminton, squeash table tennis, 
volleyball, Cricket, billiards etc. Sir, prior to the 
posting of Mr. Sitaram, my father Manual Mangal was 
the larker and during his entire tenure, after office 
hours, I  have been assisting him and whenever he goes 
on leave, I  have been looking after the duties and I 
am very much conversent with the overall supervision 
of these games. I can be entrusted any of the work that 
are a connected with sports including the arrangements on 
the priZe distribution function, etc. 

I shall be ever grateful to you Sir, for your 
favourable action on my huble request. 

Thanking you 

Yours faithfully, 

(BHAIL.ML IIMNILAL SOLANKI) 

, 



Tp; 

The princia1 

Railway gtaff College 

\Jadodara 

Respected Sir, 

Sub;- Application for the post of Cleaner/Driver in 
ailuay Staff College. 

S. a 

I the undersigned beg to subnit that I came to know that 

two sanctioned postas of Drivers are lying vacant in the Hostel 

one of them. iy bio-data is as under;- 

NiIIE

OHMILAL MANILAL SULiNKI 

Designation 	Safaiwala 

Under whom work- 
ing at present 	Health Inspactor/RSC 

Educational Qin 	Can write and read 

Driving Licence No. 747526 

ljhat type of vehicles 
	

Metador : Heavy Duty truck. 
can operate 	 Maruti : Ambassador 

Whether belonging to 
SC/ST 
	

Yes 

I am a young man of 31 years old and possess a good 

physique. 

I will be obliged if I  am given a chance to work 

as a Driver/Cleaner under your kind control to shQu my 

skill. 

Thanking you, 

Yours faithfully, 

(Bhailal Ilanilal) 

Baroda. 

17th March 1989. 



/ 

From;— Bhailal Manual Solanki 
Safaiwala, 
under Hj/RSC/—BRC. 

To, 
The Principal, 
Railway Staff College, 
P ratap flagar, 
Baroda. 

dt. 19-7-69. 

(Through proper canel) 

Is R/Sir, 

Sub;— Request for transfer as a Khalasi 
under HS/RSC. 

Re?:— MY application dt. 
dt. 26-6-84, 19-7-88, , 5-9-88 
& 7-7-89. 

I beg to submit following few lines for your 
sympathetic consideration please. 

I am working as a Safaiwala under HI/BC since 
June 1983. I  respectfully submitted my application 
under HS/R5C on above dates. But so far no opportunity 
as a Khalasi is given to me even with falling no. of 
vacanficies of KhalasiS. 

Now one more post of Khalasi under H8/RC  is 
going to be vacant on 31-7-89 due to retirement of 
Shri Manila! purshottan. 

Sir, I hope that now my case may be considered 
and opportunity may be given to me to serve as a Khalasi 
under HS/RSC against the above vacancy. 

For kind & sympathetic consideration please. 

(Shailal M. Solanki 
SF/HI—RSC. 

C4' V 



II 

J 

BHAILAL i'IANILAL. 	 Railway Staff Cp4ege, 
Lalbaug, 
P ratapnagar, 
Bare da-390004. 

To, 
The Secretary, 
Schedule Caste/Schedule Tribe, 
Rail Bhavan, 
New Deihi-110001. 

Sub;- Application for transfer from Sanitary Dept. to Peon/Khalasi 
Post in R.S.C. 

Dear Sir, 

I the undersigned request you to kindly go through the following 

and do the needful 

At present I  am working as Sanitary Sweeper in the above said 

department., since 16-6-83. In our department I  am the senior 

person and I  would like a change from Sweeper to Peon/Khalasi 

post. I would like to bring in to your kind knowledge that 

one Ii. !ianilal Purushottarn working as office peon in the same 

staff college is going to be retired on 31-7-89. Hence I  humbly 

request you to kindly give me a chance in the place of him and 

I assure you may sincere service to my department and faithfull 

to my superios. 

Ily several applications regarding the same subject remain unans-

wered. Once again I  humbly request you kindly do the needfull 

and let me allow to work as a peon/Khalasi in the same staff 

co lb g. 

Thanking you, 
	 ) 

Yours faithfully, 

BHAILML MNILiL. 

I 



To: 	 \ 
The Pri.ncipal, 
Railway Staff College, 
BA RD Oh 

Respected Sir, 

With due request, I am inform to you some few Jjnes for 
difficult and circumstance of Government Service. Kindly 
reffer my problem and may be help me. 

I am working under Ministry of Rly. RSC/BRC since 11.4.73 as 
temporary post in Health Inspector RSC/BRC. In between not 
sanction ELA of Safaiwala, our office should transfer ELA in 
garden Khalasi. When 1974 Railway employees goes on strikes, 
that time who are attending service, those employees got 
special benift.,, of railway service or if his elder son like 
to work t so they should get service in railway. 1hd those 
employees working in temporary, they should may be permanent 
in service such rules not effect for my service. 

Mr. lianilal ilangal who has working as tMarkert  in courts RSC. 
So many time fianilal Ilangal 'Market' going also, long period 
leave. That time I look after Narker job also. After retire-
ment of shri. Manual Nangal &marker' I applied for post of 
'Marker' but office should not given me chance. As per Govt. 
order of SC/ST  community will get first chance for promotion 
or appointment but in our office not follow the Govt. order. 

There were many employees working under garder Khalasi or 
ELA-service. When our office require some post of Khalasi 
cleaners and peon, that time office direct recruit from 
garden CS office RSC. In time I am also apply for the same 
gade but they are exept my request and direct refuse 
afaiwala. 

I am give few particulars, who are appoint from garden to 
direct office peo; 

Shanti prasad. 
Rajesh Shivial 
Nahesh Babu 
Babu flanek .............Unqualified. 
Vasant Babu 
E3hlkha Babu. 
Latif Nathu 
Rarnesh fianilal 
Natwar Ambalal 
Laxman. S 
Swapan Chakarvarthy. 
Natwar Ambalal. 
Vasant Bbarao 
Puja Jafar 
Natwar Shrimali 
Arjun 

- do- 

-do- 7L (t (  

I 

 
 
   
  

B. 
 

 
 
 
 
 

13. 

16. 

fir* 
Mr. 
a 
Mr.. 
Mr. 
Mr. 
N r. 
Mr. 
fir. 
Mr. 
Mr. 
Mr. 
Mr. 
fir. 
Mr. 
Mr. 

- do- 
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Sr. Gokul 
Mr. ragan waghela 
Mr. Dutta Chaudhari 
Mr. Moti \Jasava 
Mr. Chhaan Coving 
Mr. Manjula Barot 
Mr. Ishuar Chimman 
Mr. Anil Dubs 	From Dahod 
Mr. Fate Sinçjh 	it 

Mr. Suresh Uttamrao. 

Other that same employees working earlier in Bunglow Private 
service, those employees direct recruit in railway service 
these are following Dame. 

. 	1. 	Mr. John. S. 
Mr. sihachaiam 
Mr. Chandubhai. S. 

Such type rules and regulation maintain in our office and we are 
not got upper base and upper class service. 

Recently 31.7.39 one Hostel Khalasi retired from railway service. 
I request for may be appointed as a Khalasi in Hostel. 

i request to you may be satisfy reply and kind manner. I  one 

s 	 application posted by register AD to Principal but you are not given 
- 	inc reply against myLapplication. 

Dated 26-6-84 to 19-7-88 9  ,5-9-86 and 19-7-59 these application 
posted through proper channerl. Kindly take necessary action and 
put to administration. I hope for your reply and helpful to my 
service. 

Yours faithfully, 

Bhaila.1. Manual 
Harijan 

Safai Wala. 



RAILWAY STAFP COLLEGE 
VADOrARA-390 004 

TO WHOMSOEVER IT MAY CONCERN 

This id to certify that Mr.Bhailal Manual working 

as Safaiwala in this college, in addition to his 

duties, has been the rest giver to the Marker who 

is posted in Badminton Court, whenever he goes on 

1eaverest.He has been doing this responsibility 

in a systamatic manner to the satisfaction of the 

Sports Officer. 

j:4  

(P. C. Sharma ) 
Sports Officer/P(Ti) 

8/6/87 

- 



I 0 
RMLUAY STAFF COLLEGE, VADODARA. 

No. E/NG/Cl./IV/File 

Date; 4th October 1989. 

NO TI CE 

Class IV Employees Working in the grade 

B 750-940 (R) with office supdt. /Library/HS office/ 

CS office and HI office, who 3 re willing to work in 

Hostel supdt. Office & campus supdt. office and are 

literate may give their willingness to the office 

supdt. within a weeks& time. 

For PRINCIPLA. 

14 
C/ OS/CDL/i*, Please get it noted 

by concefned staff. 

L 
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iY- 
From;— 

Bhailal fianilal, 

$afaivala, 

C/oHealth Inspector, 

RSC—BRC. 

TO: 

The Principal 

RSC—BRC 

Respected Sir, 

Sub;— Request for transfer from Sanitary 

Department to 	HS Office, RSC—BRC. 

5ir, presently I am working as 6afaiwala under/the 
control of Health Inspector of Railway Staff College. 

N8 
However, I am vary much interested to work as Office/Khalasi/ 
peon under HS Office of this College. As I know driving 
nd also I  am holding cJriving Licence NO. 747626, 

I may be able to get some future promotions to officiate 
as driver etc., if I am given change to work as Khalasi 
in HS office thereby having some hope of future prospects 
in my carrer, whencer any chance of filling 	up the vacancies 
of drivers etc. as per rules and suitability etc. 

Therefore, I may be considered to be posted 
as a Khalasi under HS office. 

Thanking you, 

Yours faithfully, 

(Bhailal ranilal) 
Safaiwala 

HI Office 
FSC—BRC. 

V adodara 

Dt. 6-10-89. 

V 



RAILWAY STiFF COLLEGE, VA000ARA. 	 ) 

DATEP 10-1-90, 

I. 	The undarmentionned persons who have passed the screening 
test for regular empLoyment are appointed as temporari Khalasis 
Scale Rs.  750-940(R s) on their existing pay against the existing 
vecancies. 
-- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - 
S.No. 	 N a in e 	 posted as 

Shri Ranchhod Kalidas 	 Garden (h. under C.. 

Shri Bklarat Ishwar 	 Khalasi under office Supdt. 

Shri John Santia]. 	 Bungalow Peon under U.S. 

Shri Ramesh Chandu 	 Bunglow Peon under U.S. 

Shri N. Simhachalan 	 Khalasi under office Supdte 

They have passed requisite Medical Examination. 

Their appointment is purely on temporary basis and ish their 
services are liable to be terminated on 14 days notice. 

II. 	The designations indicated against the names of the 
undermentioned parsons in this office office Order No. E/89/129 

3 	dated 24-129 may be corrected as shown below;- 

Shri Harish Ramanlal 	 Garden (h. under 6 S. 

Shri Dipak R. Kadarn 	 Khalasi under Campus Supdt. 

Shri Ramesh Moti 	 Garden Kh. under C.S. 

NO. E/REC/Cl.IV/Pt. I. 
	 For PRINCIPAL. 

ct Prof. 



To, 
The Principal, 
ailway Staff Collage, 

B a zo d a. 

Respected Sir, 

That I the undersigned was serving as (Casual Labour) during 

1972 and at that time daily wages was at the rate of 2.30 Rs. 

and during the year 1973 at the rate of R. .76 and after the 

120 days working and other workers who were deserving for the 

full payment of wages and the temporary statement vinxIx was also 

iUx issued to same of the workers, and after due application 

and we have visited you many times yet no satisfactory response 

18 given to us. 

Hence you are requested to look into the matters. 

Khalasi 
	

Safai jorker. 

1. Vasant Bhairao. 1. Chagan Babel-a Solanki 

2. Mhmnied Husain  Bhailal [lanilal 

 ii.rjUn 	Bhikha 3. Kanu Kalidas 

4. Ranchod [ela 4. Bhikha Nanilal 

 Oka Narottam S. Keshav Raihi 
. 1agan Somabhai  Rameshbhai 

7 9  Chandu Siva  Chandu Kalidas. 

0. Davji Godhan 0. Kantibhai Somabhai 

xxxr Kgkx Natvar - 9. Vinod Chimman. 

10. Kanchan Magan Ambalal 

12. Balwant Kolkar 

 Latif Jobhai 

 Chaganbhai Goving ( - ¶ 
 Raiji Puja 

 Mahesh 	B. 	Kabur 
-7/Vfl 

co- 


